NATIONAL COMPANY LAW TRIBUNAL
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I8 No, (IB]-194{ND}/ 2017
In ithe maiter of

State Bank of Indla @ =000 eeireeienss Petitioner
¥in,
MisGarglaen Ltd. 000000 e Hespondents

SECTION: U/a T ol IBC, 2016

Order dalivered on 25.07.2017
Cornem:
BMT. INA MALHOTRA, HON'BLE MEMEBER [-f)
GH. 5. K. MOHAPATRA, HON'BLE MEMBER |T)
For the Priitionet (s) Mi. Sameer Rasiog, Adsvocate
Mr, Yatin Suchdevs, Advocare

For the Rospondent (s Peianic

Order
AS PER BMT.INA MALHOTRA, MEMHER (J)

L. This petitiom has been filed by the Swate Bank of India under
Sectient 7 of the [nsolvency Bankruptey Code, 2006 [hereinafter
referred to ax Codel. As per averments, the petitioner, a Financial
Creditor, seeks (b trhgidr [naodveney Process ditainst the rr:rpr.lnrlrm

Corporate Debtor whibch is in huge delsull of repaviment of ther loans

4. The Corporaie Debtor has been enjovimg vartous credit facilities

__,.-F...-,:___ |I

B iyl Fag= i |1
Tiohs Bard al nada W WG Tideg noe G54




from the Pedboter Bank, the Finsncial Creditor o [acilitete s
busitess of steel. The loans have alss been restructured from time to
time o enable the Corporate Debtor regularize the accounts and tadn
over the financial exigencies. The lpans were last restroctured and
credit Umits extended i the year 2006 on lresh documents being
exvcuted. The statements of the outstanding Hability in various
actounis have been furniabed along with the detalls of the Dhirectors,
co-phligants/ guarantors | morignges ele,

1 Ld Counmsel for the Financial Creditor has submitted thaet
thoueh setion under SARFAES] has been initiated, it is felt ther i
would be besi, both in the interest of Financial Creditor as well bs the
Corpornte Debtor, fo resert to 8 Resolution process [or e possible
turnarmund of the Corporate Debitor, more 80 as the guarantess and
morigeges offered are not sufficient 10 meet the outstanding deb.

4, Despite notice issued (o the Corpornte Debior, none appeared on
their behalf

5. The petition has been filed in the required fonmat through a duly
authortzed person and the total smount claimed 1o be m delault 18
almost to the tune of Ra 185 crores. As per (he guldelines of the
Reserve Hank of India the sald account of the Corporate Deblor
maimiained with the financial creditor bas been declared as an NPA

The Corporate Debtor who had been availing various facilivies since
December 2006 has not been able to reduce its linbility despite

restructuring of the loans from tme to time. As the last restructuring
of the loan upon which documents were executed was in 2016, the
entitlement to recover thedebt in within mitation.

B The Financal Creditor has alse taken the consent of the
proposed fnsalvency Resolution Professional, Mr. Sanjay Gupta, AAA
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Instdvency  Professionals LLP, E-1OA, Kailash Colony, New Delhl-
1 LODO48 ([Email 1D sanjavguptsiawamsalvency. com) whi has certified
that there is no disciplinary procesding pending against him and that
b b8 duly emspanelled with the THBI vide Regisiratian No, BB TPA-
OO0 AIP-POD 1T F2017-187 10252,

T, As the petiton [ufils the required critevion for invoking the
Hesolution Process, this petition stands Admitted. Moratorium in
terms of Section 14 of the Code comes inin effect. The lnterim
Resalution  Profeasional i directed to take necessary sicps as per
Sections 15, 17 & 18 and file his report within the statutory period.

d&.  Copy of the order be sent (o both the parties,

9. Petition stands dinpased off in t#2rma of the ahave

- Lsg—. S
(8. K. Mohapatra) [lna Malhotra)
Member [T) Member (J)

LI LR P ] e Ll B Pygrd (¥

Wate Benb o Ingia Vi WU Garg bnoa i




